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Present ¢ Hon'ble Mr.Justice S.N.Mallick, Vice-Chairman

Hon'ele Mr.5.Dzsqupta, Administrative Memser

NARAY AN NONIA
Vs

UNION OF INDIA & ORS,

For the'applicant, :(Dr.S.Sinha, counsel

Fof the respondents: Mr.M.M.Mallick, counsel

Heard on ¢ 2.4.98 - Order on : 2.4.98

0 R D E R

S,N,Mallick, VC

i

Ve Have heard the ld. counsel for both the parties, Admitted-
ly d Bisciplinary Procseding was initisted agalnst the petltloner By
the respondents authorities and the Disciplinary Authorlty imposed ga

punishment of removgal on ' the oetitioner and the Appellate Authority

dismissed the aDpeal and on,rev1810n the DISClBllnary Authority's order

was set aside and t&?ﬂngQf of reversion from Assistant Driver to Khalasi
Was imposed upon the petitioner, It is surprising to find that in the
Original Aéplication there 'was no chgllenge to the Bisciplinary Proceed,
ing nor to the charge sheat ner to the penalty imposed by the Discipli-
nary Authority. On the ether hand the principal prayer yas to change the
Enquary Officer and to give thé'increased subsistance allouance te the
petitioner &&Xk during the continuance of the-Enquiry Proceeding., In

viey of theﬁngltted Facts the present appllcailon has become infructusus
and as such it is dismissed., But this will not ﬁrejudlCe the right £-) of

the petitioner to file a fresh application against the subsaequent erder

‘bassed‘by the revisional guthority accerding to lau. No order as to costs.
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